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PREFACE

This edition of the Taxation Laws Continuation and
Validation of Recovery Procedings, 1964 (11 of 1964) Act,
as on the Ist June, 1990 contains the authorised translation
of that Act in Assamese and the same was published in
the Gazette of India, Extraordinary, part VI, Section 1,
No. 1, Vol. 1 dated 7th September, 1990 on Pages 82 to 84.

This authorised translation in Assamese was published
under the Authority of the President under clause (a) of
section 2 of the Authoritative Texts (Central Laws) Act,
1973 and on such publication, it became the authoritative
texts of the Act in Assamese.

New Delhi V.S. RAMA DEVI,
Date 26.10.90, Secretary to the Govt. of India.
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THE TAXATION LAWS (CONTINUATION AND
VALIDATION OF RECOVERY PROCEEDINGS)
ACT, 1964.
Glossary of Terms
_ ot
- Reference English Term Assamese Equivalent
: 3 Taxation Law sqzari fafa
- 2 (d) Taxing Authority TR T
2 (e) __Tax Recovery officer % AT
- 3(b) (D Notice of demand %131 Sl
‘ 3 (c) Proceedings FFT]
- 4. Notification Citen T
4, specified fafafa®
, 5. To apply oI T
6 order g fafe o
7. - Annulment CD WY




